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IN THE CENTRAL ADMINISTRALIVE: TRIBUNAL
PATNA BENCH, PATNA

O.A,Ne, 481 of 1996

Date of erder : 17,4,20¢2
(Dictated in Ceurt )

Sheo Shankar Sah, sen ef lste Saryug Sah, residert
of Village-Mansi, P, O, -Mansi, P.S.-Mansji, Districte
Khagarie, aged 53 years, at present pested as PETAL

ASSIST ANT, Khagaria, S, 0, im Begusarai Festal Divisien.
oo Applicant,

- Vrs, - \

1, Union ef India threugh D,G, (Pest ), Gevt., ef
India, New Delhi-11€ @01,

2e - Chief Pestmaster General, Bihar Cirele, Patna-l,

. Postmaster Gereral (Nerth), Muzaffarpw,

4, Direetor of Pestal Services, Nerthern Regien,
Muzaffarpur,

5. Superirtendent of Pest (ffices, Bcguéarai Divisier
Begusarai, ' e oa Regpondent s,

Counsel fer the applicamt : Shri N, Sirha with Shri I.D,
#x asad,

Ceunse]l fer the respondents : Shri G.k, Agarwal, &5C,

Hen'ble Mr, Justice B, N,Singh Neelgm, Vice-Chairman,
Hon'ble Mr, Sgarweghwar Jha, Member (Administrative)

ORDER

By Hen'ble Mr, Justice B.N,Singh Neelam, V,C, s

Heard Shri N, P, Sinha, learped ceunsel fer the
applieant Shri Shee Shankar Sah £iling this eriginal
spplieatien sceking relief /reliefs as detailed im para 8

of the original applieatien, which runs as under :e
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(a) That the clarificatiens issued by respendent
ne.2 im his Ne,Staff/BCR/91/Pestal Ch,I1 dated 18,7,199
as referrcd te in Annexuwre-A/1) dated 22,8,1996 may ke
declsred bad in law and quashed,

(b) That the meme isswed by responiént ne.5 in his
Ne.B-1/BCR /Prometi cn/91 dated 22,8,1996 (Annexure-a/11)
may be delcared an erder against the spirit eof Gevt. peliey
deeision ané Quashed, :

(e) That the respondents b2 cemmanded to implement

the erders passed by the respendent re.5, meme Ne.B-1/TB/
Promet ien/95 dated 7,9,1995 ard his neticnal pay may be
cenmarded to be fixed based on effect of his premeticn
under BCR Scheme from 1,1¢,199 with all eensequerntial

benef it s,

2 Te cut shert the matter, in ceurse of argumen
it has bcen summitted thst the applicant has jeined the

serviee en 16.7.1962 and had cempleted 26 years eof

service in the year 19g4 and was entitled fo& having
the bepefits of the Biennial Cadre Review Sghenes écming
inte effegt frem 1,16,1991 but the same ceuld net be given
t® him frem thet date but given frem 1,9.1995 begause of
oRt preeteding under Rule 14 eanmencing at that time ,
which hewever, eeneluded som® time in the year 1995 itse lf,
The elaim of the applicant in sueh eireumstanecs under the
seheme that netisenal pretmetieral may bt given from
1.106,1901 itself, in this eonneetien a reference is made
te Aneexwre A/4, Withdegard t':. the punishemernt so impesed .
because of ene pregeeding, a r;}ere nee is adso made which
is at Anpexure-A/5. Henee M the prayerA'?:hat his

pay fixatjien rather shoudd have been frem the date of

! u.:.!M
1

infercement’ dated 1,16.1991, theugh the peried frem

A
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1,106,1991 te 1,09, 1995 in all fairmess submitted that

the gpplieant is net entit led fer the arrears but frem
1,9.1995 o(&wards he is ﬁntitlesr_for the paymemt eof

the dues, hecause of netional fixatien te B made frem
1,106,1991, Simgae the applicant is {alse retiring on

31,1.206C3, as submiteed the applllant will alse be benefited

of the pensienary bemefits after his retirement. Im
suppert ef his eententien, the learned seounsc] fer the
spplieatt has referred te firstly D.Q P, \«i“:ii“,. let ter

ne, 22-1/89-FE,1, dated 11,10,1991 anmd 1,11;115991 with that
of C & A.G, Cir, Neo, NGE/38-1990 (497-N-2/39-90), dated
3€,8.1990, With regard te eirgular dated 30,8.199p, it &
submitted that the eepy of the Same eould net be filed
at the time of filing of this O, a., as annexure, theugh
relied upen by the learned ceumel for the appll&int, and ,:I
a eepy of the same is filed in the epen geurt teday, be
kept en the regerd anmi it shall remain as part ef the

reeard, Thegle;x;aei seunsel for tle épplieant futher
Submit ted thatkall these groumds taken in ceurse of
arguments and the relief/reliefs se seught fer, ﬂ\ot»\vbgh
a direetion may be given te the eene:rned respendents
i.e. Respondent Ne.2 for censideratinn,

3. Shri G, K.Agarwal, legrmed 2S5C representing the
eof figial respendents, in the baakgreund ef th® faets and

cirgumstanees has submitted that in the instant O.a,
beéause of en® eirsular dated 3¢, 8.1990 and letter frem
D, 0 P 27 1/89 FE, I, dated 11,1¢ 1991 andl 11,1901

referred to abhle,\ i‘{

Irespendents as te verify thé'd'flief/rejefs se soughthfgﬁaﬂ

[AEVS &-Jo’v M
after 1ookmg inte the D, O, P, letters and in that lieht

A

after serutinising the same, the erders in this regard
may b passed wWwithin stipulsted time,

regtion may Pe giveg te the congerned
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4, In the bagkereund ef the facts and eireumstances

d¥tailed abeve amd alse leoking the eireulars of the
Al UL Lt » : ’

D,0. P se preduced and relied upen , this O,a. is

(o)
dispesed of with diregtisns to the Respendent Ne, 2 to
loek inte the matter and verify the factual aspeets

of theminstant O.A. ir the light ef the eireulars of
? leir | -
the D.Q, P, referred te abeve ard dispese of the same

~

by passing reasencd erders im agCerdance with 1law
within a periaé ef three months frem tle date of

regeipt/preduction ef this erder, This O,A., stands
dispesed of =z¢eerdingly. The parties te bear their

ewn cests,

( Sarweshwar Jha")""‘—’_ ( B.N.Singh Neelam ) )
Memper (Admn, } ~ Vige-Chairman -



